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Token strike by Officers of Public Sector
Undertakings

SHRI DIPEN GHOSH
(West Bengal) : Madam Deputy Chairman,
through you I want to draw the attention of
the House to the fact that yesterday the
officers of all me public sector undertakings
at the Centre had gone on a day's token
strike to press for settlement of their
demands pending for tne last three years. As
a part of their on-going agitation for the last
three years, having found no settlement of
their demand, they bad organised a day's
token strike to draw the attention of the
Government for immediate settlement of
their demands.

Madam, I raise this issue particularly
because in he re-cert past we had seen that
the officers of the oil sector bad gone on a
day's strike and the Government, having
failed to setle their issues, tried to thwart the
strike by taking recourse to ESMA, which
we objected to. The telecom engineers had
gone on agination which. resulted into
dislocation of telecommunication service.
Only yesterday, after the intervention of the
Members of Parliament the Government
arrived at a sort of settlement end trereafter
the telecom engineers withdrew their agita-
tior. But bofore this one day's strike which
was held yesterday works cut into an
indefinite strike, bringing all the public
sector undertakings to a halt, the
Government should immediately take note of
this and make serious attempts to arrive at a
negotiated settlement with the officers of the
public sector undertakings.

The National Confederation of the
Public Sector Undertakings officers h-?.d
been making certain demands about pay and
dearrsess allowances to the public sector
employees. There had a Committee of
Secretaries. The issues were referred to the
court, then again to an expert body and
then to the
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court, but no settlement has yet been arrived
at. So, again I would request the
Government of India to immediately make
serious attempts so that a negotiated
settlement is arrived at before the officers of
the public sector undertakings went in for an
indefinite strike.

Need to exempt certain areasin
Rajasihan from the provisions of
Forests Conservation Act, 1980
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